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Title: Introduction of the Repealing and Amending Bill, 2019.
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THE MINISTER OF LAW AND JUSTICE, MINISTER OF
COMMUNICATIONS AND MINISTER OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): I beg to move for leave to introduce a Bill to repeal certain

enactments and to amend certain other enactments.

Sir, I seek your kind indulgence to introduce a Bill for repealing
and amending nearly 58 legislations of the country. One of the keen
objectives of Shri Narendra Modi Government was to repeal all the old

Acts which are 100 years or 150 years old. ...(/nterruptions)

Till date, we have repealed about 1428 Acts. Today, 58 Acts are
sought to be repealed by this Repealing and Amending Bill. We have
also conveyed to the State Governments; about 229 old Acts belong to

the realm of the State Governments. They are also taking steps.
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DR. SHASHI THAROOR (THIRUVANANTHAPURAM): Sir, I do
regret to oppose it because we all support the objective of repealing the
enactments. But the fact 1s, this Government has got a very bad habit of
rushing Bills through without enough time for the MPs to have a look at

them.

Direction 19B of the Directions by the Speaker Lok Sabha, which I
have in front of me, says very clearly: “No Bill shall be included for
introduction in the list of business for a day until after copies thereof
have been made available for the use of Members for at least two days

before the day on which the Bill is proposed to be introduced.”



Last night, they came and gave us this Bill. Many of us got it today
morning. ...(Interruptions) The fact is, when 58 Acts are involved, the
Members have a right to study these Acts, to see whether all of them
should be included, whether some more should be added or some should
be subtracted. This is a serious exercise. We need two working days to

do our work.

There is one more reason. You could say, you have given them
permission. But you cannot give permission without their giving special

reasons for violating the Speaker’s directives to the House.

So, my first objection is fundamentally procedural. We have seen it
many times in the course of this - incredibly hasty, rush-through

legislation being pushed into the House.

Secondly, I also have a substantive objection which is that as far as
I can see, the Statement of Objects and Reasons here says that it is a
periodical measure but it does not indicate which Bills have come
through where. There is a pre-legislative consultative policy which has
not been resorted to. So, no one can give ideas or suggestions to the

Government.

On top of that, if you look at ‘Exception 2’ to Section 375 of the
IPC, the marital rape exception, Justice Verma’s Committee
recommended the repeal of that ‘exception’ so many years ago. Still, so
far, this Government has ignored it. There are many other archaic
provisions that can easily be dealt with. You are rushing through the
Bills without consulting the MPs. Here is a matter where the MPs want
to help you. We also want to get rid of old laws, archaic laws and
obsolete laws. Marital rape is a very good example of this and deleting

‘Exception 2’ to Section 375 of IPC is necessary. But my concern is not



that only. When you are doing something which, we agree, is in the
national interest and is not even a political exercise, why do you not take

us all along? Why do you want to present us with a fait accompli? 34
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SHRI KALYAN BANERJEE (SREERAMPUR): Sir, [ am supporting

this. It i1s useful. So many statutes are not necessary.
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SHRI KALYAN BANERJEE : I request you to please consider new
enactments. For example, the Indian Penal Code was enacted long back.
What is the need for pre-British laws? There are many new changes.

Therefore, you should bring new laws.
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SHRI KALYAN BANERJEE: In addition to what Mr. Tharoor has

said, I wish to add one more thing. We are now getting these



parliamentary papers at around quarter to nine or nine ‘0’ clock. Earlier
we used to get these papers early in the morning. If we get the
parliamentary papers at nine ‘0’ clock from the Parliament, when will I
read those papers? I think this is a general problem. Kindly give the
instructions to the office that these papers should reach our residences

early in the morning. ...(Interruptions)
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SHRI T. R. BAALU (SRIPERUMBUDUR): Hon. Speaker, they are
taking undue advantage of this. Please take note of this.

(Interruptions)
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SHRI A. RAJA (NILGIRIS): Sir, whatever items were there in the
BAC, let us first exhaust them first. They were already approved by the



BAC. ... (Not recorded) ...(Interruptions) What has happened to the
Surrogacy Bill? ...(Interruptions) Order should not be changed.

SHRI T. R. BAALU: Sir, the Law Minister 1s so clever.

(Interruptions) He brings every new legislation.
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(Interruptions) Sir, your Office has empowered all Members to utilize
Internet and the speed of internet has also increased in due course of
time. Every Member, who 1s conversant with the Internet, can find out
what 1s tomorrow’s agenda, at around 8-8.30 p.m. in the evening. ...
(Interruptions) You may have your own opinion. ...(/nterruptions) Sir,
every Member 1s provided with a supporting staff. Mr. Premachandran 1s
very much aware of the provision that has been made. We, perhaps, are
more accustomed to the hardcopy but Internet is also available; and the
entire agenda of tomorrow is provided to us by this evening. Sir, when
the Internet is not working, we can lodge a complaint before your office.

...(Interruptions) Please allow me to say.

Hardcopy, of course, is necessary. Sir, you have said you will be
providing it from the next Session as early as possible. I do not know
whether Mr. Kalyan Banerjee has shifted his house or not. But the issue
is regarding whatever Bills that are being brought here, unlike the
previous Governments where suddenly the supplementary agenda was
used to be circulated in this House and the Bill was discussed and
passed, this has not happened in this Session yet. Whatever is being
listed 1s as per the provisions of the Business Advisory Committee. One

hour has been given for this Bill. Until and unless this is recorded in the



Business Advisory Committee, how can a Bill come? That was our

concern earlier but now it has not happened yet.

What Mr. Raja has been saying is to go as per the Order Paper. I
think he was a Minister earlier and he can very well explain whether it 1s
the prerogative of the Government or not. Sitting in the Opposition, |

know it. I have been sitting in the Opposition for the last 20 years.
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THE MINISTER OF LAW AND JUSTICE, MINISTER OF
COMMUNICATIONS AND MINISTER OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR
PRASAD): Sir, as regards the objection of hon. Dr. Shashi Tharoor, I
wish to convey to him that two days in advance the notice has been

given. ...(Interruptions) Did I disturb you?

Now when there 1s a consensus in the House that the step we are
taking is the right step, as the hon. Speaker also rightly pointed out, then,

is it a new thing we are doing? I think hon. Dr. Shashi Tharoor is a



Member of this House for some years now. We came with the Repealing
and Amending Act No. 17 of 2015, No. 19 of 2015, No. 22 of 2016, No.
23 of 2016, No. 2 of 2018 and No.4 of 2018. ...(Interruptions) Now,
when these six Bills became the Acts, you were present in the House.
We had discussed it ad nauseum and we will do it again. We are only
introducing the Bill. I think, being wise and experienced, you are aware
that this is just the introductory stage. When the time for debate will
come, you can raise all the questions and I will be willing to answer

them.

As far as hon. Baalu Ji’s observations are concerned, we have
worked in the Vajpayee’s Government. I am neither clever nor cunning.

I work properly and with determination. I hope you know that.
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